"CENTRA&L ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

0A No. 1217/2001°
Mew Delhi, hhisz the l4th day of tha May, 2001
HON’BLE MR. S.A.T.RIZYI, MEMBER (A)

Roshal Lal, S50 Shri Rama,

R nwwdam Sewa Headar, :
Plew Dl hi oo Applicant
LRy HJ“qutu 2 Shril V. Sreedhar nmﬂdyl
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Dnion of India through
1. The Principal Chief Controllsar
of Accounts,
Ministry of Law, Justice & Company &F
Lok Naval Bhawvan (III Floor)
CelWing, Mhan Markat,
e Dalhi

2. Senior Acocounts OFficer,
Ministry of Law, Juztice & Company
Sffairs (11T Floor)
C-Wing, Lok Mavak Bhawvan,
han Mark

%
Miaw D lhd v . Respondents
(Ey fodvocate: Mons)
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By 5.08.7T. RIZVI. MEMBER(A)

1z

Heard the learned counszel at some langth.

Z.  The applicant was engaded as & casual

labour with effect from 24.11.19%7 and continuad as

soh till December 14, 1999. giving rise to a total
number  of 519 davs of working on casual basis. In
the procsse, the applicant has Pumplwtwd mors bhan

240  davs of working In the calesnder year 199%, and
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thus become entitled for the grant of temporary

status  in  accordancs  with the DOPET s Scheme of
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Septamber, 1993,
Decemnbar 1999, he approachsed this Tribunal in 08 Mo

1A 2000, CThe Triburnal by its order datbed 8.5.2001




&
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had  iszded directions to the respondents in that Of
in the following Ltsrm:o-
"1 The respondents are directed to wverify
their records regarding the claim of  the
gpplicant  about hig servicess with them as a
casual labourer Tfrom 24.11.97 to 14.12.99.
In case, the applicant fulfils the terms and
conditions of the DOPT  Sohams da e
10.9.199%,  the respondents shall grant  him
the due benetits as contained thaeraein,
including the grant of temporary status;
£34) laving regard to the applicant’™s past
service with the respondents and subject to
iz Tulfilment of the terms and ﬁﬁﬂditioh”
laid down in  the aforesaid Schemne, 2
respondants shall re-engage thea appllbanc h
_ . oprafarences to  Jjuniors ancd outsiders,
et . immediately, in case, Thay have work of
' nature, o was doing prmwtﬁquJu”
. Mon compliance of the aforssald orders was
S e
mads  the subjsct matter of a Contempt Petition,
being CRP MNo.243/20 In the order passed in  the
said Contempt Petition, the Tribunal has observed
- ‘ e
thalt the respondents had atter conaiﬂnillom
dlrmvtwd decided not to accord wvarious benefits to
the applicant in accordance _ with the DOP&T " =
aforaesaid  Schems and went on to hold that in  the
a - ———e T P

_:Lr*umatan @s, non-grant of mepurdrw status  could

naot ke agitated through a Contempt Patition. The
guestion was, therefore, left open to be mureuwﬂ
saparataly by the applicant. Further on being giwven

to undarstand that the applicant had besn r
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e~ehgaged

From T.8.2000, tha Tribunal proceeded to dismiss the

Contempt Petition. £ Raviss  fapplication e RS
thersafter filed, which too was rejected. The
matter was thersafter taken to the MHigh Court. The

Petition filed before the High Court was dismissed

as withdrawn with the following observaltions-~
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RIS E a&ﬁ " The Tribkunal hasg clearly stated in

paragraph & that the respondents have
ra-engaged - the p&titimnﬁu W, T T
Sugust, 2000 and  he conbtinuss  as  such.
Fhwrmforeg the directions of the Court have
been  complied with bw  the respondsnts.
However, the lsarned counsal for the
paetitionsr has contendad that after
re-engagamnant an Tth pugust, 2000 the
respondants nawe  again discharged the
petitioner in  December, 2000, This fact
pot aemem to be within the knowlesdae of
»  Tribunal as it oreates a fresh cause of
o and  the petitioner e enhitled  To
g substantive petihio j,i pUaning Thg
action of the reaponueuLa I Js regard.
is supplisd)
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The present 08 has baen led in pursusnce of ths

atforesald observation mads by the High Court.
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T The learned counssl has submitted thal as

many as 3 persons junior to the applicant are still
working while ths applicant has been thrown out by a

warbal ordeir referred o in ths orders passed by the
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High Court. Mo documsnts have besen placed on record
e N UL
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o show that the aforssaid thres p reons ars in fact

Junior to the applicant.

5. In the facts and circumstances of this
case, 1 am inclined to take the view that ends aof
o will ke adeguately met by disposing of this
Oa  at this wvery stage oven without issuing noticss
recting the respondentz to consider the claim
of  the applicant for the grant of temporary status
in aceordancs with the DOR&ET s Schamns dated

10.9.1993  and to pass a reasoned and  a  speaking

ardar  in that regard. The respondents are directed

accordingly. They are also directed to re-engags

/-



(4)
the applicant If hiz Jjuniors hawe actually besn

Wk ing aftter the applicant’s  servicas W

terminated In Oecembsar, 2000, alternatively  the

-

wlaim of the applicant Tor re-asngagemnsnt should  be

considered in accordancs with his senicority as  and

N 3

whan  work of a casual nature becomes avallable In

RO

respondents”  selt up, in preference over his

3
=
B

e ———

Juniors, freshers and outsider

@

& The 0f iz disposed of In the aforestatsd
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jistry is d

irectad to ssnd a copy of the
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(S.A.T. RIZVI)
MEMBER (&)

Spkr/f



